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69CENTRAL ADMINISTRATIVE TRIBUNAL 
JAMMU BENCH, JAMMU 

 
Hearing through video conferencing 

 
 T.A. No.62/9028/2020 

 
This the 26th day of July, 2021 

 
HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J) 

HON’BLE MR. ANAND MATHUR, MEMBER (A) 
 
1. Dr. Naveed Nabi, Aged 28 years, S/o Ghulam Nabi Ganie, R/o Chander Seera 
Pattan, Baramulla. 
 
2. Dr. Maqsood Ahmad Dar, Aged 29 years, S/o Abdul Karim Darm, R/o Sholipora 
Budgam. 

         ........................Applicants 

(Advocate:- Mr. R.A. Bhat) 

Versus 

1. Union Territory of J&K through Commissioner Cum Secretary to Govt. Health 
Medical Education Department, Civil Secretariat Srinagar/Jammu. 
 
2. Director Health Services Kashmir, Srinagar. 
 
3. Principal Govt. Medical Collage SKIMS Bemina Srinagar. 

  ...................Respondents 
(Advocate:   Mr. Amit Gupta, AAG) 
 

O R D E R 
[O R A L] 

 
(Delivered by Hon’ble Mr. Rakesh Sagar Jain, Member-J) 
 
 The applicants have filed the present TA for seeking direction to the respondents 

to issue NOC in his favour applicants for completing selection process for the tenure post 

Registrarship/Tutor demonstrator in the discipline of General surgery & General Medical 

respectively in terms of advertisement notice bearing No. SKIMS- of 2019 dated 

28.10.2019. 
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2. Looking to the short prayer of the applicants, the TA is disposed of with the 

direction to the respondent No.1 to consider the question for issuing NOC in favour of the 

applicants under Rules and Regulation and in case, the respondents are of the opinion that 

if the applicants are not entitled for NOC they would be at liberty to reject the same by 

passing a reasoned and speaking order within a period of three weeks from the date of  

receipt of a certified copy of this order with intimation to the applicants. 

 

3. It is made clear that we have not expressed any opinion on merits of the case 

while disposing of the present OA. 

 

4. Copy of the order be provided to the learned counsel for the respondents for its 

compliance.  

 

5. No order as to costs. 

    

  
 (ANAND MATHUR) (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
  
Sushil 


